
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No/648/93 
T.A. No. 

DATE OF DECISION 17th January, 1994 

Smt.K..?P:ci japati 

-.Paaci.t 

Versus 

Union of Ifldiä & othcs 

L i.I1 KuLeshi  

Petitioner 

Advocate for the Petitioner(s) 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	/.Radhakrishnari 	 : 	miriistrative i4ernber 

The Hon'ble Mr. 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 	j 



Th:t, *okilaben i 	cii. 

esiciig at 'ihatir 	 /:3cihat, 
IJIL)Ck L4o.LJ/264/i67, 
otha Housirj, 

AhmeCt  a.ca 	 : App1icrit 

L 

v/s 

1. Unio:i Ot iricUa, iotice 
to 
The Chaircaari, 

1ecommunicatjoris COmmissioi, 
Dlhi. 

2, Chief General Manager, 
Telecommunication, 
Gujarat Circle, 
Ahrnedabad, 

3. S.D.O.,Te1ecraps 
a r. 	 : Respondents. 

Advocate : Mr.Akil Kureshi 

ORAL ORDER 

IN 

O.A. 6 48/93 

Date: 17.1.1994 

Per : J-ion'ble i4r.V.Radhakrishrian, 

Acimluistrative Member. 

Mr.G.A.Pandit is present for 

the applicaut. Mr.Akil Kureshi is present for the respondents. 

It appears that the matter is under consideration of the 

-- 



oncc 	 :h Concerned Authorities are 

ay irecta11 L ta 	a aecisiori in the matter within 

lu 	ks f.oin the sate of :..c ijt 	,k 	o::rr. In 

VICW 01 the 	OVe:. i,.fC t.i. 	:, 1.1. 	 2 

o± :4J. _h iin:rLy  to the 	.ic1;r,t. t; 	1: 	 in 

	

- no  favourable 	Li: c2 	t 

(iL 
:arjshnai ) 

'1. 


